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(d) if replies to parts (a) to (c) above be in
affirmative whether it does not tantamount to
discrimination in as much as no weightage has
been given to an individual having put in four
years of service ind more ; and -

(e) the steps being taken to remove this
anomaly ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) Yes.

(b) Yes.

(c) to (¢). There has been no revision of
the scale and as such the question of giving
any weightage of service in fixation of pay of
serving stenographers does not arise. No dis-
crimination is involved as serving Stenogra-
pher's pay has been stopped up to the level of
the pay of new recruits possessing similar qua-
lifications regarding speed.

Steel Plant in Goa

3948. SHRI SHINKRE : Will the Minis-
ter of STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether Government have come across
severe criticism by the Press in Goa regarding
the allotment of the Steel Plants to Hospet,
Salem and Vishakhapatnam with utter dis-
regard to the withes and claims from the Goan
people ; e

(b) whether Government are aware of the
feelings of the Goan people and Goa Govern-
ment who see in the allotment of the above
mentioned Steel Plants political motivationsand
pressurisation and not rational consideration
of merits on the part of the Central Govern-
ment ; and

(c) ifso, whether Government propose to
take suitable stcps to minimise the frustration
amongst the people and the local Government
and allot to them the fourth Steel Plant in the
Public Sector in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI MOHD. SHAFI
QURESHI) : (a) and (b). Government are
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aware of the claim of Goa for the setting up of
a steel plant in that region.

(c) Attention is invitdd to the statement
made by the Prime Minister in the Lok Sabha
on the 17th April, 1970. As she stated, there
are a number of suitable sites in the country,
and with the increasing demand for steel with
the growth of the economy, all these sites will
be considered as new steel plants have to be
put up.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Siwting up or Urper GAnces CANAL

st mwmw fey (guE)
e w3Ed, § gfgacad OF sga
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FAr g 5 ag w M § uw aww
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agqr faaet =0 & ¥+ H G F
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THE DEPUTY MINISTER IN THE MI-.
NISTRY OF IRRIGATION AND POWER
(SHRI SIDHESHWAR PRASAD): On the
20th July, there were heavy rains in the catch-
ment area of the Ganga and this resulted in a
large number of hillslides and severe erosion of
river banks. But, as these rains ceased after a
day, the flood in the Ganga lasted only for a
short time, after which the discharge came
down. This reduction of water resulted in fur-
ther concentration of suspended silt in the river
waters and the concentration reached as high
as 3,6% as against the usual 0,3% at the corres-
ponding time of the year. The Ganga canal
was carrying full discharge of 10500 cusccs to
supply water to kharif crops and the heavy silt-
laden waters that were flowing in the Ganga
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from 2lst July to 28th July continued to flow
in the canal, This resulted in the silting of the
bed of the canal to a depth of 5 ft. to B ft. in
the first 7 miles ownstream of the head
regulator at Mayapur.

Attempts made to flush out the silt did not
succeed and the canal was closed on the 13th
August. Arrangements have been made by the
Government of Uttar Pradesh to remove the
silt by 1st October and let down the water into
the canal by 15th October for providing water
for rabi crops.

The direct loss on account of the above will
be about Rs. 2 crores which consist of cost of
removal of sand, and loss of revenue from
power and irrigation. Damage to crops can be
assessed only after October.

The Minister of Irrigation and Power inspec-
ted the canal and suggested measures to be
undertaken for avoidance of similar situations
in future. He has also offered some machinery

from Beas Project for speeding up the work of
removal of silt.

It is unusual for Ganga waters to carry
heavy silt concentration. Silting of the Ganga
Canal could have been considerably reduced,
had the canal been closed in time.

=it gagre Fag © arsoed w1y, ¥41 98
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QAT AZT & AT T FT TH IGHAT AL F
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fare &1 g &7 &1 Afwa hfaad
fargir ot ® g frar ok faars
FIEAE AT aF 741 Ag *F 7% ? A*-
@ ara w1 a9t fs 21 g & e
AraT & gEA gx $ fa¥ oy Afew
faar a%a & &z N aw@ 9 WA
fzar mar afx e 12 gz @ S@d w @
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guzas & frar o @ P @ o
1Y 7 ag fear, &g 13 {neT &R
Fgi 20 qars, faar 737 & Iz &¥
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THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): Sir, it is true
that the Ganga Canal is one of the most im-
portant canals of the country. This situation
that had arisen there, I want to submit to the
House, was the most unprecedented one in the
history of the canal. Never before, even in 1924
or in 1963 when the flood levels were very high,
such a situation arose.

Actually, what happend was that the water
became very silty, a very unusual thing. It be-
came s0 silty that fishes died by the score and
the Municipal Board of Hardwar had to em-
poly special staff to remove them. It wasa
very big and difficult problem. This was not
noted by the engincers in time,

Unfortunately, there are no regulations
about this silt. No regulations were drawn up
for opening or closing the head regulator gate
depending upon the amount of silt. The regu-
lations were with reference to the maximum
flood and not with reference to the silt, It is 10
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not only for this project but for all other Hima-
layan river systems. So, the excessive silt got
deposited and this very unfortunate thing hap-
pend. But it was one that could not be visua-
lised by the engincers in charge and the gates
were not closed on time.

stowEw i wen (F9E)
asqes wgEw, AT H ag Az faw A
gafam sqaTHdo gEnT § g7 939 A%
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q7 26 qATE W @Y A % -
7T 5 Fred w1 GA YT 5 aed &t
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& @ar, @ gar gER 3T Afawifean
a1 JeAT AT G K A gAT T
fr 7g7 &t et ®t oex ¥ I g2
¥ fod fafady sy s10 & rar ara, frad
AZT ARG 9T {I% QN AT FT AT K
Frg T oY fas @% ?

DR. K. L. RAO: AsI said, this Canal is
a very important Canal. It is irrigating, not
10 lakh acres, 17 lakh acres, 8 lakh acres in
the kharif period and 9 lakh acres in the rabi
period. It is mot so much important for the
power. The amouut of power that is produced
is very little, You can make it up from other
stations. What we are concerned with is about
the supply of water to the land. That is more
important. That is causing a great deal of con-
cern and that is why we are very anxious to see
that at least in the rabi period, the Canal
should be able to supply water to the land.

Then, the hon. Member asked about the
information that was passed on to the S. E. and
C, E. The date that the hon. Member has
given is correct. But what happened was that
the engineer in-charge never thought about the
silt. There was no regulation for his guidance.
Not only in regard to this Canal but for Sarda
Canal and many other canals, they do not have
the regulations to operate in relation to the silt
in the river. Hereafter, I would tell the con-
cerned states that they should maintain silt ob-
servations during floods and monsoon months
and, when the silt is more than the specified
amount, of the order of 0.2 per cent, they
should immediately give instructions to all con=
cerned to take necessary action. This has not
been done before, In the absence of any ins-
tructions, this unfortuna thing has happened.
That is why it is very difficult to fix responsibi-
lity. The engincer incharge is formally respon-
sible but in the absence of the regulations, I do
not know whether it is correct to say he is ac-
tually responsible for it.

SHRI RANDHIR SINGH (Rohtak) You
are doing nothing against those officers who are

guilty.
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DR. K. L. RAO: AsI have already said,
there was concentration of the heavy 1ilt and
that was carried over into the river. They had
no instructions and they did not close the gates,
Of course, it would have been appreciated very
much if the engineer incharge had known it
before, closed the gates and had not allowed
this kind of heavy silt. It is very difficult to fix
the responsibility as such, Of course, the U. P.
Government will look into that.

In regard to the bed of the river, I have ins-
pected some  portions of it and I find that it is
not so alarming or anything of that type., It
has risen near Belakuchi by 35 ft. Near Hard-
war-Rishikesh, I do not see much appreciable
rise in the bed of the river. The water is still
flowing. When the surveys are made after
the monsoon, we will know more about it, But,
I think, essentially, the rise is not so much in
the river in the plains because of the good velo-
city in the river and some of the silt would have
been washed out,

Then, he asked about the work being given
to the military authorities, Actually, the U. P.
Government have approached the military au-
thorities and asked them to take some work,
But the Border Roads Organisation have said
that they have very heavy work for themselves
on road from Haadwar-Rishikesh to Joshimath,
In the context of that, I am now arranging to
send some material and equipment from Beas
Project.

‘The hon. Member is essentially correct when
he said that the work is divided at the rate of
one furlong for each contractor. The state en-
gincers are making earnest efforts. We have
got to watch the work carefully, I am not very
much happy aboutit. We are trying to see
whether we can use as much machinery as pos
sible because it is very essential that this canal
should carry water during the next Rabi
period. Otherwise there will be heavy loss.

ot steTw W wrest @ arsqe wEwEa,
F9d AW I GA M 21 garg
agr¥ 2z #< frid ¥ ag fazdr ot ge
gf st I3 armeq A TETAT WA &
qi¥z fad @ yafe & wt (s
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ATET FAT—] g qIT wez FAT & %
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wh wa-frami & foy qa@
yraws FA g g fF Agy s ¥ ww
AT a% a7 1@ A1 IJa%r fRgdt I &
gz o9y fafedt @ 1w 7 srAr
¥ s gsdr & o rEAe A o SwT
W Hamagia T Er g ?

Wt aw fegr:  (313)
uferde ifagr 3 W AaT @
qef wEET IAE Y gAAT & | ASAN
wEiey, {Eifeasd GG ABAU T
wrw §t et @ AT T AEET W
& fasa o §

DR.K.L. RAO: What the hon. Mem-
ber said is correct that the Chief Engineer
arrived on the spot on the 5th, The Chief
Engincer thought that he would be able to flush
out the silt in the canal by letting in water.
Therefore, he was admitting the water through
the head works and was trying to remove the
silt. But he could not succeed, Probably if
he contacted us at that stage, I would have
advised him aguminst this kind of trial because
the canal is silted to such an extent that with
the amount of water that can be sent, it is not
possible to wash out the iilt. Any way he
tried his best but he could not succeed.

With regard to the suggestion made by the
hon. Member, as I submitted earlier, the
PBorder Roads Organisation which has a large
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amount of machinery for this type of work,
are not able to under take the work., They
have written very clearly. They said they have
got their own work and they will not be able
to do this. As I submitted earlier, I will watch
the work week by week and if we find anywhere
that the contractors are not able to keep up
the programme, we will try our best to get
machines from other projects.

ot g fg . g vt
TF T & 9 fagr, a1 9% faars
F1§ qAFAgq FHwT d3097T AT @ B,
a1 1§ A cAaTad 1 @ g ?

sw wRAW : AT J AT A &
@1y §1

RE. MOTION FOR ADJOURNMENT
(QUERY)
SHRI A. SREEDHARAN (Badagara) :
I have given notice of an adjournment motion
onthe Sale of Kerala girls to convents in
Europe. Sir, I may be permitted. I have writ-
ten to you to make a statement. It is an ime

portant matter. (Interruptions) In Europe these
girls are sent to officers as servant maids and
they used as concubines.

SHRI RANDHIR SINGH (Rohtak) : This
is a scrious matter. It could be discussed
here.

SHRI HEM BARUA (Mangaldai) : The
Sunday Times of London has written about the
torture on these girls. This is a shocking matter.
Without importing any communal passion in-
to it, we must take it as an injury inflicted on
Indians.

sit wwr ww g (faedt ®aw)
Fsae #graw, &Y gad X ¥ foar g
T &l # a0 §T AAET BAIT FST
WE TR WH AT @ W {
i A fas @ 1 A wgar g &
Ta% FIT A wIAHHe A fawr g,
IEHT AT AT WA, 78 AAAT FTH-
R ¥ g A A A ) ¥@ A
Y N aQd@ F ATATAN FrIAr I



